Title: Consideration and passing of the Hyderabad Export Duties (Validation) Repeal Bill, 2001.
MR. SPEAKER: ltem No.10. Shri Balasaheb Vikhe Patil.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI BALASAHEB VIKHE PATIL): Sir, | beg to
move:

"That the Bill to repeal the Hyderabad Export Duties (Validation) Act, 1955, be taken into consideration.”

Mr. Speaker, Sir, The Hyderabad Export Duties (Validation) Act, 1955 was enacted to validate the levy and
collection of certain duties on export of goods from the erstwhile State of Hyderabad to other States during the
period from February, 1945 to September, 1954.

The Act has become obsolete and the Government of Andhra Pradesh also has no objection to its being repealed.
The Commission on Review of Administrative Laws has also recommended for repealing the same as the Act has
outlived its utility.

Since the objective of the Act to validate certain actions taken during specific period has already been achieved, the
Act is no longer relevant and is proposed to be repealed through The Hyderabad Export Duties (Validation) Bill,
2001.

Sir, | request this august House to consider and pass the Bill.
MR. SPEAKER: Motion moved:
"That the Bill to repeal the Hyderabad Export duties (Validation) Act, 1955, be taken into consideration."

This is a small Bill. Thirty minutes have been allotted. If there is no objection, we can pass it without discussion
also.
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MR. SPEAKER: The question is:
"That the Bill to repeal the Hyderabad Export Duties (Validation) Act, 1955, be taken into consideration.”

The motion was adopted.



MR. SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:

"That Clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI BALASAHEB VIKHE PATIL: Sir, | beg to mowe:
"That the Bill be passed."
MR. SPEAKER: The question is:
"That the Bill be passed.”
The motion was adopted.



